
     
 

      

      

            

        

         

        

      

      

       

      

  

    

     

      
     

      

     
 

            

     

   

   

   

             

        

           

          

            

           

           

   



           

             

             

            

         

      

         

 

    

     

             

           

              

          

         

         

          

       

               

              

                

            

         

           

                 

            

            

           

              
              

             

            
          

        

   



               

   

             

          

     

           

        

  

           
  

              

      

            

       

   

             

    

             

             

           

            

       

            

            

       

           

              

          

   

            
       



            

            

              

           

             

          

    

                

           

             

             

     

                

              

             

       

            

              

           

    

             

          

             

          

             

           

            

           

            
        

            
           

          

         

   



Securities and Exchange Board of India (v) BSE Limited (vi) National Stock

Exchange of India Limited with a direction that they may submit their

represenlations, ifany, within a period ofthirty days from the date ofreceipt ofsuch

notica to the Tribunal with copy ofsuch representations shall simultaneously be sewed

upon thc Second Applicant Company, failing which, it shall be presumed that the

authorities have no representations to make on the proposals.

l8.The Applicant Company is also directed to serve notice along with a copy of the

Scheme upon the Olficial Liquidator. lWs. Deepak N Shah, Chartered Accountants

are appointed to assist the Official Liquidator to scrutinize the books of accounts of

the Applicant Company for the last five (5) years. The fees of the Chartered

Accountant is fixed at Rs. 1,00,000/-. The Offrcial Liquidator may submit his

representations, ifany, within a period ofthirty (30) days from the date ofthe receipt

of such notice to the Tribunal with copy of such representations shall simultaneously

be served upon the Applicant Company, failing which, it shall be presumed that the

Oflcial Liquidator has no representations to make on the proposals.

19. The Applicant to file an affidavit of service ofthe directions given by the Tribunal not

Iess than seven days before the date fixed for the holding ofthe meetings and do report

to this Tribunal that the direction regarding the issue of notices have been duly

complied with.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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